1969 Business

Is it the pleasure of the House that
permission be granted to Shrimati
B. Khongmen for remaining absent
from all meetings of the House till the
end of the present session?

Hon. Members: Yes.

Leave was granted.

+ BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: I have to im-.

form the House that the Business Ad-
wisory Committee met on the 1st
September 1953 to consider the ques-
tion of allocation of time to the
warjous items of Government business
which are to be concluded befeore the
current session terminates.

The Committee were informed that
Government considered that the
Estate Duty Bill and the Estate Duty
Rates Bill should be passed guring th¢
current session. The House ‘had -also
to Aind time for the Supplementary
Demands for Grants and the Resolu-
tion on P.EP.S.U.

The Committee¢ agreed to the fol-
lowing time-able for the various items
of Business:—

1. Nine days ‘with effect from the
2nd September 1953 (i.e. to-
day) might be allotted for
the consideration of clauses
and schedule and the pas-
sage of the Estate Duty Bill
and the Estate Duty Rates
Bill.

2. The total time available for
consideration of the clauses of
the Bills should be apportion-
ed between the various groups
of clauses according to their
‘importance and the discus-
sion on the particular group
of clauses terminated on the
due date.

3. In case it is found that the dis-
cussion on the group of clauses
was not concluded within the
specified days, the House
might =it in the afternoons
on those particular days for
rompletion of the discussion
«wn specified clauses.
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4, One and a half days might be
allotted for the Supplemen-
tary Demands for Grants and
the Resolution on P.E.P.S.U.

The Committee also appointed a
Sub-Committee to prepare a detailed
time-table for the consideration of the
clauses of the Estate Duty Bill in such
a way that adequate time was made
available for the discussion of impor-
tant clauses and the total time of
nine days apportioned between- the
various groups of clauses and the third
reading of the Bill. The Sub-Commit-
tee met at 4-30 P.M. on the 1st Sep-
tember and have made the following
recommendations:—

(i) Clauses 2 to 29.—Three days
plus two afternoon  sittings
(afternoon sitting on the se-
cond day being compulsory
and on ‘the third day if ne-
cessary).

(ii) Clauses 30 to 34 and the sche-
dule—Three days plus two
afternoon sittings (afternoon
sitting on the second day being
compulsory and on the third
day if necessary).

(iii) Clauses 35 to 81 and the sche-
dule, Clause 1, enacting for-
mula etc—Two days plus one
afternoon sitting if necessary.

(iv) Third Reading.—One day plus
one afternoon sitting if neces-
sary.

The Sub-Committee also considered
that whenever an afternoon sitting was
found necessary, it might commence
at 4-00 p.Mm. and conclude at 7-30 p.m.,
if the business is not otherwise ter-
minated earlier.

Shri K, K. Basu (Diamond Har-
bour): At the time nof the passing of
the Preventive Detention Act Govern-
ment gave an undertaking that within
one year the House will be given an
opportunity for a discussion. But in
the list of business that you have just
now announced it does not find a
place. I do not know—but the Home
Minister then said that within a year
there will be a report and a discussion
on it. :



1971 Business

Shri Frank Anthony (Nominated—
Anglo-Indians): May I also bring to
your notice that the Independent Par-
liamentary Group sent a letter to the
Leader of the House asking whether,
in view -of the assurance that had
been given by Government. he would
allot some time for a discussion on
the working of the Preventive Deten-
tion Act?

Shri N. C. Chatterjee (Hooghly):
May I remind you, Sir, of my motion
for an enquiry into the causes of the
death of Dr. Syama Prasad Mukerjee?
You were good enough to say that
you would try your best. May I know
from the Leader of the House wlre-
ther an early date will be fixed for
discussing the matter? It ig very im-
portant.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
To take up the last matter first, it
ts for you, Sir. to decide about either
the relevance or the importance of
the question. I should have thought
it had neither. in view of the develop-
ments that have taken place. (Shri
N. C. Chatterjee: Question.) The hon.
Member will kindly permit me to pro-
ceed. If the House desires. or if the
hon. Members on the other side de-
sire, we might consider it. But it
will have to be after the regular hours,
till midnight if necessary. We ~will
have to go through the normal busi-
ness. So it will have to be outside
the regular hours. If I may say so.
it will be easier to decide these and
other points after the conclusion of
the Estate Duty Bill. Then we shall
be in a better position to know where
we are.

There is another matter. 1 gave an
assurance to the House about a de-
bate on foreign affairs. For that too.
i1 you will permit, after the Estate
Duty Bijll is over we should try to
find a day and, as I said, two hours
or, if possible. more for the other
discussion suggested by the hon. Mem-
ber Mr. Chatterjee.

» In regard to this Preventive Deten-
tion Bill matter I received a communi-
cation from Mr. Anthony and others
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and I forwarded it to the Home Minis-
ter. I am sorry he is not here. The
 Home Minister said that he would him-
self like a full discussion on this.
But he referred to the very statement
the had made in Parliament whick, I
* believe, said that it may be after a
certain period. a year. He said he
was looking forward or at any rate
expecting a discussion in the next
session, not in this session, when he
would have facts and figures fully
ready. It may be possible—if the
House so desires and he places certains
facts before the House in the course
ot this session so that it may know
about the present position. But fromx
the point of view of time alone, it
will be difficult to find time in this
session.
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Dr. Lanka Sundaram (Visakhapat-
mam): May I also draw your
;attention to the statement made by
“the Prime Minister agreeing to a full
dress debate on foreign affairs? U
‘bélieve that in the Business Advisory
«Committee time was found available
‘for this.

‘Mr. Deputy-Speaker: After the
:Estate Duty Bill is over.

Shri K. K, Basu: Actudlly the Pre-
ventive Detention Act is going to he
over by December. They undertook
to give an opportunity for discussion
within a year. Therefore I request
you, Sir, and the Leader of the House
to al'at two or three hours or one day
for  diawsion of that matier.

Shri Jawaharlal Nehru: He may get
in touch with the Home Minister. [
can hardly give any details.

Mr. Deputy-Speaker: Thre House will
now proceed with Legislative Busi-
ness.

' COMPANIES BILL

The Minister of Finance (Shei C. D.
Deshmukh): I beg to move for leave
to Introduce a Bill to consolidate and
amend the law relating to companies
and certain other associations.

Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to com-

panies and certain other associa-
tions.”

The motion was adopted.

Shri C. D. Deshmukh: Sir, I intro-
duce the Bill,

ESTATE DUTY BILL—Contd.
Clause 2.— (Definitions)—Contd,

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the Estate Duty Bill.
All the amendments that have already
been moved have been read out to the
House yesterday. Any hon, Member
in possession of the House? Yes; Mr.
Barman.

Shri Barman (North Bengal—Re-
served—Sch. Castes): Mr. Deputy
Speaker at the outset while supporting
the amendment of Mr. Bhagat, 1
should express my gratefulness to the
various sections of the House. Mr.
Bhagat's amendment introduces some
new element in the original amend-
ment,

Mr. Deputy-Speaker: Order, order.
We were on a particular amendment
relating to charitable endowments.
The hon. Finance Minister desires $o
make a statement to shorten the de-
bate.





